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(b) whether any inquiry into the reasons 
for the 1 bemg s~red by NCCF ha 
b en made by Government; and 

(c) if so, the result thereof and action 
taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI BHAGWAT JHA 
AZAD : (a) The 'a tiona 1 Cooperative 
Con umers' Federation of India Ltd., 
( CCF) ha reported that it has 80t 
sufi' · red 10 es during the cooperative 
year 1980-81 and 1981-82 (ending 30th 
J un ) in over-all bu ine . The Accounts 
for 1981-82 are till provsional and yet 
to be finalised. 

(b) and (c) Do not arise. 
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tatloo of Economic Zone. 

2385. SHRIMAU JAYANT! P'ATNA-
: Will the Mini ter of AGRICULTURE 

be pt ased to t te: 

(a) whether the prQPosal for the proper 
exploration of the economic zone of the 

country i under the coo ider ion of the 
Government; 

(b) if so, the steps propo8ed to be taken 
to exploit the eco:qomic zones; 

(c) the schemes prep red for implemen-
ting in the Sixth Plan p riod; and 

( d) the programmes proposed to be un-
dertaken in 1983-841 

THE MINISTER OF AGRICULTlJ E 
(RAO BlRENDRA SINGH): (a) Yes, 
Sir. Under the Territorial Water, Conti-
nental Shelf, Exclusive Economic Zone 
and other Maritime Zone Act, 1976, the 
Exclusive Economic Zone of India ~ an 
area beyond and adjacent to the terri-
torial waters and the limit of such zone 
is 200 nautical miles from the base line. 
Proper exploitation of these zones com-
prise exploitation of living and non-
living resources as well as producing; 
energy. 

(b) to (d) Various measures to exploit 
the marine fished re ouroes are being ta-
ken by .the States and Union Territories 
by grant of assistance to both mechanised 
and non-mechanised scetors. The Central 
Government under their Plan have the fol-
lowing important schemes for exploiting 
marine fishery resources; 

(i) Augmentation of deep sea ftshin,g 
fleet through a judiciou mixture of indi-
genous, imported and chartered fishing 
ves els; 

(ii) Providing 33 per cent subsidy on 
the cost of indigenously con tructed ves-
sels; 

(iii) Providing loans on oft terms for 
purcba e of fishing vessels; 

(iv) Augmentation of fi herie survey; 

(v) Augmentation of training facili-
ties; 

(vi) Assistance for con truction of fis-
hing harbour at major and minor ports 
and landing and berthing facilities at 
smaller fishing centres; and 

(vii) Regulation of fishing by foreign 
ve el in the Exclu' Economic Zone. 
For this purpo • 'Tae Maritime Zones 
of India (RegulatiOn of Fi hing by For-




